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1888 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. S~EAKER in the Chair 1 
ORAL ANSWERS TO QUESTIONS 
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12[44 
The Deputy Minister In the Depart-

ment of Socia.! WeUare (Shrllllati 
Chandra_har): (a) Yes, Sir. 

(b) The conference did not make 
any recommendation about Scheduled 
Areas. However, many of the State 
Ministers felt that the area restric-
tions in the list of Scheduled Caste. 
and Scheduled Tribes should be 
removed. 

(c) The whole question of revision 
of Jists of Scheduled Castes and Sche-
duled Tribes is under consideration. 

Shrl Bhapat Jha Asad: As a result 
of this decisicm of the conference 
about removing the area restrictions 
in the list of Scheduled Ca~ and 
Scheduled Tribes. may I know what 
follow-up action is being taken. whe-
ther any legislation Or other things 
are required for removing the area 
restrictions. and if so. what action is 
being taken in order to proceed in the 
matter further? 

Shrimati Chandrasekhar: In my 
main answer I have stated that the 
conference did not make any recom-
mendations about the Scheduled 
areas, but the recommendation as I 
have .tated. was about the removal 
of the area restrictions. M for that, 
I said even yesterday, in my reply to 
the half-an-hour discussion, that we 
have to bring forward a legislation 
to settle this point as well as the other 
anomalies that are in existence in the 
existing lists. For bringilli forward 
the legislation. we have taken up the 
work on hand, and there has been 
consultation with the Member. of 
Parliament belon&ing to these <ABte. 
and Tribes and allO the MinIster. of 
the State Governments who belong to 
these Castes and Tribes; and thoee 
di8cuasions have been completed ex-
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cepting in the case of one or two 
States; we wanted certain clarifIca-
tions arising out ot the discussions 
that we had had during the last 
month, and we are expecting to get 
the clarifications settled shortly. As 
900n as that is over, we shall be ready 
with the BilJ to be brought forward 
betore Parliament. 

Shrl Bhagwat Jba Azad: In spite 
of the fact that Chief Minister's Con-
ferences are being held and the 
Reports of the Commissioner for 
Scheduled Castes and Scheduled 
Trib~s are being laid, though not 
discussed in the House, what are the 
reasons why there is much discon ... 
tentment among the Scheduled Tribes 
leading to firing? During the last 
two mcmths, we have heard every-
where voices about firing on the 
trihals. In the light of this, may I 
know what Government propose to 
do in this regard in regard to the 
tribals? 

Shrlmatl Cbandrasekhar: The hon. 
Mp.m ber's question was a long one, 
and I have forgotten the first part ot 
It ... 

An b"n. Member: She has forgotten 
a bout the firing? 

Sbrlmatl Cbandrasekbar: Not about 
the firing. If the han. Member would 
repeat the first part at his question, 
1 shan answer it ... 

SbrI Bbarwat Jba A.ad: I shall 
drop the first part of my question and 
ask only the second part. We are 
hearing of ~o many firings in the 
tribal areas. May I know how Gov-
ernment propose to aid these tribals 
,economically as well as politically? 

Shrlmatl Cbandraaekbar: The De-
partment of Social Welfare has to 
deal with the welfare measures tor 
the Scheduled Castes and Scheduled 
Tribes. A. the hem. Member knows, 
we have taken up welfare measures 
in the First, Second and Third Plans. 
In a day or two, we shall be coming 
before the House for diocuasing our 
Demands; then I shall give the details. 

But as regards the firing and other 
things happening in the tribal areas, 
I would s'fbmit that it may be because 
these tribal areas are iso,Iated units; 
they do not mix up with the people; 
these areas are backward besid .... 

An bOD. Member: They are being 
exploitoo. (Interruptions). 

Sbrlmati Chandrasekhar: 1 do know 
that; let me finish my answer; I 
would request hon. Members to please 
permit me to complete my answer. 

As the han. Member has pointed 
out; there is exploitation also. We 
have taken up certain measures, and 
we have aloo asked the State Govern-
ments to introduce certain legislation 
to prevent the people from being 
exploited by moneylenders, contrac-
tors and so on. 

Now I remember the first point. He 
said that the Report of the Commis-
sioner is being placed on the Table 
and not discussed. I think that is not 
a very correct statement because a 
week ago I placed the Report of the 
Commissioner for 1963-64 on the 
Table. It was straight from the 
press, as soon as it was received one 
or two days later I laid it on the 
Table of the House. 

As for discussing the Report, it is 
for the House. 

Shrt Bbarwat Jba Azad: I said it 
is placed on the Table but not dis-
cussed. 
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ShrlmaU ClIllM1'uekhar: 
not follow the first part. 

could and contented and form port of the 
body politic of the cOuntry? 

Sbri M. L. Dwlvedi: What are the 
difficulties in the way of classification 
of scheduled areas brought to the 
notice of the Ministry? Also, since 
when is this matter under considera-
tion and how long will it take, and 
who are being consulted for the re-
moval of difficulties? 

Shrlmati Chandrasekhar: was 
speaking about the removal of area 
restrictions. With regard to the 
various tribal areas and tribals living in 
various states, we had meetings of 
the Scheduled Caste and Scheduled 
Tribe Members and alao of the Min-
isters and Deputy Ministers belong-
ing to the Scheduled Castes and Sche-
duled Tribes of the States. We have 
been having state~wise meetings 
because the lists are drawn state-
wi..e. Most of the Members of the House 
belonging to the Scheduled Castes 
and Scheduled Tribes have met us 
and the conclusions we have arrived 
at are more or less unanimous. 

Sbrl M. L. Dwlvecll: What are the 
restrictions? 

Sbrl S, C. SamaDta: How often are 
such conferences held by the Minill-
tcrs and what subjects are discussed 
there? May I know whether the 
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes is 
also discussed and decisions taken 
thereon because it takes a long time 
for this House to discuss it? 

SbrJmati Cbaadrasekhar: The meet-
ing held in the last one month was 
on the revision of the lists. The 
Report of the Commissioner was not 
discl1S9l!d. 

SbrI P. C. Bo~: Since after two 
decades of independence, with all 
possible efforts to develop the back-
ward areas and backward tribes, we 
still find that there is discontent and 
unrest aIllDllg the Adivaais, may I 
know what Iteps are being taken to 
spot out the weak areas and nurture 
them 80 thllt they become sau.lled 

Shrimatl Chandrasekbar: For the 
welfare of the Adivasia, we have 
increased the amount from the First, 
Second and Third Plans. For t~ 
welfare of the tribals, the major 
programme in the backward classes 
sector Is the tribal development 
blocks. I will not be able to narrate 
all the steps that are being taken for 
their welfare within the short time 
that is at our disposal now. When the 
Demands for Grants come up for 
discussion, we would be able to do 
that. 

SbrI P. C. Borooah: Do Govern-
ment propose to spot out the .... eak 
areas and nurture them? 
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Mr. Speaker: The basic causes of 
lack of welfare for these tribal people 
are the real considerations that oug~! 
to be looked after, and whether th" 
Government ia really etvlD& proper 
attention to those things; if they have 
done it, how far It has IUCCeeded. 

Shrlmatl Cbandrasekhar: I laid we 
are giving lpecial attention to the.. 
backward claaaes and tribala in parti-
cular by these trib.! block. and vari-
OUI other ICheme. 11 the bon. Mem-
ber puts. HParate queRlon DOt ba8e4 
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on this question, I will be able to 
.answer in detail. 
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Mr. Speaker: Whether it is propos-
ed to appoint a commission. 

Bhrtmatl Chandruekhar: This con-
fereMe which \he queetion mentiOn-

ed was not a conference only of the 
Scheduled Caste Ministers. At these 
meetings the Members were also 
present. and the so-called meeting of 
the State Ministers in charge of back-
ward classes ... 

Shrt Bern Barua: Why so-called? 
Shri Chandrasekhar:... has not 

been called. That is what I said. It 
was held in 1962. about which I have 
answered a number of questions. 
There was an intention of holding a 
conference of these Ministers, and it 
is likely to be held some time in the 
month of Mayor June or July, some 
time during the inter-session period. 
As far the appointment of a commis-
sion. the hon. House is aware of a 
committee which has been set up 
under the chairmanship of Mr. 
Elayaperumal, the Untouchability 
Committee, which, apart from finding 
out the working of the Untouchability 
Offences Act. will also go into the 
question as to how far the Scheduled 
Castes have bene1\ted economically 
and educationally as a result of the 
various programmes undertaken so 
far. 
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Mr. Speaker: The question is whe-
ther there Ia a pl'opouJ. to tab ova 
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the Scheduled Castes and Scheduled 
Tribe. and put them in other places 
where other people live and take out 
the other people and put them into 
areas where the Scheduled Cutes 
live. Is there any such proposal? 

Sbrlmati Cbandrasekbar: There is 
no such proposal. 

Sbri Basumatari: Since it is known 
to the Department of Social Welfare 
that there is a baITier between the 
plains tribals and the tribals in the 
tea gardens comprising 13 lakhs in 
Assam, may I know whether that will 
be one of the subjects to be discu!!Sed 
in the ensuing conference? 

Sbrimati Chandrasekhar: All the 
questions concernjng the tribals were 
considered at this meeting which was 
referred to but the criterion by which 

• any caste or " tribal is to be included 
in the scheduled list is clear: if they 
are Scheduled Castes. if they suffer 
from untouchability, they are includ-
ed; if they are Scheduled Tribes, they 
should have the tribal characteristics; 
whether they live in the tea gardens 
or any other place, if they possess the 
tribal characteTjstic~ and if they Bre 
isolated and if they suffer from cer-
tain other 1isadvantages, certainly 
they wi11 be inclUded. 

Mr. Speaker: The complaint Is that 
the question is too long and she for-
gets the first part. Then, if she gives 
a lon~ answer, she might again forget 
the first part! 
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Mr. Speaker: The question t. whe-
ther there are some compWnts about 
the increased expenditure on Sche-
duled Castes and Sebeduled Tribe. 
..menta. 

Sbrtmati Cbandrasekbar: In certain 
cases we have Increased the amoum 
of scholarabip. 

Mr. Speaker; Next question. 
Sbrimatl Savltrl N1ram: I wanted 

to put one question regarding the 
tribal people of my constituency. 

Shri Swell rOBe- (Interruption). 

Mr. Speaker: Order, order. I have 
spent 15 minute. on this question. 
The Demands for Grants are coming, 
and other means can be found. How 
far can I go during the Question Hour 
on one question? 

Education of Blind Cblldren 
+ 

'1248. Sbrl Barrl: 
Sml Klshen Patina yak: 
Sml Visbram Prasad: 
Dr. Ram Manobar Lobla: 
Sbrl Utlya: 
Sbrl YasbpaJ. Slngb: 
Shrl Vlsbwa Natb Pandey: 
Shri LUadhar Kotokl: 

Wi\J the Minister of P1aD.a.Inr and 
Social Welfare be pleased to refer to 
the reply given to Un.taITed Question 
No. 1990 on the 7th December, 1805 
and state: 

(a) whether any decision has since 
been taken on the scheme for educa-
tion of the blind children; 

(b) if '0, the details thereof; and 

(c) the funds allotted for this 
scheme? 

The Deputy Minister in the Depart-
ment of Social Welfare (Shrlmati 
Cbandrasekbar): (a) No. Sir. 

(b) and (e). Do not arise. 
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Sbrlmatl Chaad ........ kbar: Tht. qUill-
tlDn should be tabled for lINWer bY 




